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(1948) 02 CAL CK 0028
In the Calcutta High Court
Case No : Suit No. 2120 of 1947

Subhendu Kumar Pramanick APPELLANT
Vs
Subodh Kumar Srimal RESPONDENT

Date of Decision : 25-02-1948
Acts Referred:
Citation : (1948) 02 CAL CK 0028

Judgement

Edgley, J.—Official Receiver is directed not to charge commission on the corpus
of the said sum of Rs. 20,000 and the amount of commission already charged is
to be readily refunded. The following clause will be incorporated in the decree
passed herein on November 17, 1947. The Official Receiver will not be entitled
to charge any commission on the corpus of the aid sum of Rs, 20,030 but will
charge his commission only on the interest to be realised from the securities to
be invented as aforesaid.

The Official Receiver will act on Counsel''s endorsement.

Downloaded from CourtKutchehry — https://dev.courtkutchehry.com/judgments/subhendu-kumar-pramanick-... Page 1 of 1



